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Atal Nagar, the 6th October 2018
NOTIFICATION

No. F 7-9/2003/12.-In exercise of the powers conferred by Section 23C of the Mines and
Minerals (Development and Regulation) Act, 1957 (No. 67 of 1957), the State Government, hereby,
makes the following further amendment in the Chhattisgarh Minerals (Mining, Transportation and

Storage) Rules, 2009, namely:-
AMENDMENT
In the said rules,-
1. After sub-rule (6) of rule 4, the following shall be added, namely:-

"(7) Collector of concerned District shall grant permission on submission of
application for use/sale of abandoned minerals as minor mineral in
construction activities or in view of conservation of minerals in other works
collected during temporary storage/beneficiation/ processing/crushing of
minerals outside lease area or storage beneficiation/processing/crushing at
permit area:

Provided that, before grant of permission under sub rule (7)
representative samples of such minor minerals shall be collected by the
departmental officer from permit area. Permission for use/sale as minor
mineral for specific quantity and specified period shall be given after necessary
testing of these samples in laboratory."

2 For Form-2, the following shall be substituted, namely: -

"Form-2
[ (See rule 4(2)(i)) |
APPLICATION FOR ISSUE OF TRANSIT PASS FOR THE MINERAL CONCESSION HOLDERS

1. Name and address of Lease/Licence/Permit/Transported permission

3701 [ 15 1o e S e

3. Location of venue
(a) Khasra NUMDET .........covviiieriiieeriieareeierrenesne e enreness
] ATEA isammimsrimmyersar s TS AR AR
(c) Name of Village/Gram Panchayat .........ccocoeiiiiiiiiinnn.

(d} Tahsil) DASIRCY uciisnvnimnmnnsmimismnassasmngimms i
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10.

11.

12

13.
14.

Production capacity in the Mining Scheme for this Financial Year .........
(in tonne/in cubic meter)

Production capacity in the Environment Clearance for this Financial Year ................. (in
tonne/in cubic meter)

Quantity of mineral produced till date during this Financial Year.......c.cccccvveiriiriennennns (in
tonne/in cubic meter)

Quantity of mineral dispatched till date during this Financial Year.........ccocccevvvnveennnnn, (in
tonne/in cubic meter)

Quantity of mineral applied for present transportation .......................... (in tonne/in
cubic meter)

Royalty of Rupees ....................... paid vide Challan Number.................. (o 23 ¥
Cost of Transit Pass Book Rupees............ paid vide Challan Number........... e 2 v

(not applicable in case of Transit Pass issued online)

Enclosures:- As per Serial number 13 and 14.

Note:- For Chhattisgarh Minerals (Mining, Transportation and Storage) Rules, 2009, Notification

No. F 7-9/2003/12, dated 27-7-2009 issued and published in Chhattisgarh Gazette part-1
dated 14.8.2009 at page no. 1168-1196. The corrigendum made in the original Rules vide
notification dated 27-3-2010 and Rules were revised on 27-3-2010, 5-8-2013, 25-2-2015,
and 18-3-2015, the original Rules was last updated by notification no. F 7-9/2003/12,
dated 5-4-2017.

By order and in the name of the Governor of Chhattisgarh,
EFFAT ARA, Deputy Secretary.
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